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with the views expresseq by Dr. Das
gupta. Further I would like to ,dd
that this NET -examination is con-
ducted by the UGC and CSIR: The
courses which have beeyp selected for

the NEI' examination are ridiculous

jxid should be revised so that the
post-graduate students passing M.Sc.
examination can answer the ques-
tions. Ang this wil] be possible be-
cause they will study these courses
in the. universities. A¢ least 60 péer
cent of the courses in the PhD. course
have been eliminated from the syl-
labi from which the questions are
going to be get for the NET examina-
tion.- These are the two pointg which
I'would like to bring to your notice,
Madam Deputy Chairman, for consi-
deration by the Government. Thank
you, : :
“SHR] GURUDAg DAS GUPTA:
Madam, 1 wish you convey the feel-
ings to the Government

- THE, DEPUTY CHAIRMAN Your
feehngs have been conveyed, The
Lender of the House is here. He will
convey the feelings to the Govern-
ment and if they feel jt appropriate,
. they will take attion on that. Now,
there is 5 statement about Govern-
ment business,

SHRI PAWAN KUMAR BANSAL
(Punjab); They have no Ministcr for
Human Resourceg Development. Thig

i the unportance they are attaching
to it.

THE DEPUTY CHAIRMAN; The
Prime Minister ig in charge of Human
Resources, The matter will be con-
veyed to him. -

ANNOUNCEMENT EE. GOVERN.

MENT BUSINESS FOR THE WEEK

. COMMENCING 26TH DECEMBER,
1989

THE LEADER OF THE HOUSE

(SHRI M. & GURUPADASWAMY):
Madam, with your permission 1 rise

10 announce that Government busi-
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ness in this. House during the weelc

‘commencing Tuesday, the 26th De-

cember 1889 wil] consist of:—

(1) Discussion on the Motion of
- Thankg on the President's Address.
(2) Consideration and passing/
return of the following Bills as
passed by the lok Sabha:
(a) The Representatioy. of ~he
People (A mendment) Bill, 1988;
and

(b) The Approprlatmn (No 6)
Bill, 1989. -

THE DEPUTY CHAIRMAN . Now
We have the Criminal Law Amend-
meny (Amending) Bill, -1989. The
Home Minister js here. Mr, Home

. Minister, if you would not take a

very long time jn moving it, thep I
would ask you to move it now. ‘Then,
aftey the Private Membhers business,
we will take it up in the
again. Mr. Home Minister,

———

CRIMINA;, LAW  AMENDMENT
(AMENDING) BILL, 1989,

THE MINISTER OF HOME AF-

FAIRS (SHRi MUFTI MOHAMMAD:

SAYEED): Madam, | beg to move:

That the Bill to amend the Cri-
minal Layw Amendment Act, 1961,
be taken into consideration. .

Madam Deputy Chairman, the pub-
lication of correct maps of the coun-
try is a matter of nationa] concern
as depiction of incorrect boundaries
of the country amounts to indirectly

questioning the frontierg of Indiz and ;

the territoriaj integrity of the coun-
try. Any tendency|action on the part
of anybody to question the territorjal
integrity ang frontiers of the country

hag to be curbeq and stringent action

is requireq to be taken to discourage
other persons from including in such
activities. Government ig keen. to
ensure that only correct maps of the
country are publishéd. Severa] mea-
sures were takep in the past for this
purpose, In 1966, instructions/guide-
lineg were issueg to the State Gov-

evenink

Su



-

»publlcatmn

. 137  Criminal Law Amdt,

ernments/Union Territory Admihis-

iratiqng to see thag pUblishers get
thely maps vetted in - advaneg - by
Survey of India who publishe; the-

authentic maps of the country. It
wag_decideg later. that the Survey of
India ‘would make available on free

sale basig the outline mapg of various

scales which the publishers could
utilise as base. In such cases, it
would not Be necessary to get ' the
mapg . scrutinised by the. Survey of
India before publication. Where maps
were to be prepared on scaleg diffe-
renty from those on which otitline
‘mapg were niade available by the

Survey of 'India, the' publishery were

requireg ,tq get them vetted before
In spite ,0f ‘these mea-
sures, instanceg of incorrect depiction
of “‘external ‘boundarieg of Indig - by
private agenmes/‘newspapers ‘continu-
ed ‘to come to notice, "I was- not
found feasible to -take -action under
the exwtmg law unless it wag prqved
that 4 wrong map was published in
a manney which Wag Or Wag Jikely to
be ‘prejudicia) to the interests of the
safetv and seeurity of India o ‘that
malaﬁde intention was involved.”

Durmg discussion in- the Lok Sabha.

op 218t August 1987, some honoufable

- ‘Members. hag pomted out ‘that pub-

lication of 3 wrong map of Tndia was
taking place frequently, Honourable
Memberg - had also desireq that- ihe
Government adopt some  foolproof
provisions op arrangements to curb

such publications in future and con-.

sidér having a law to- enable ‘the
Government to take action against
persons publishing wrong mapg of the
country, At that time  the House -was
-assureq that if - the lega1 provisions
were not sufficient enough to take
deterrent action against those who
distorted the maps of our country,
the Government was willing to re-
view the whele thing ang come for-
ward to this House with a view to
taking  stringent action against-them.

With these word§ Madam, I com-

mend the Bilj for ihe conmderation
of ihe ‘Howme,

The gquestion was proposed. =
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THE DEPUTY CHAIRMAN. ' The
Bill wili be taken up for. eonsideratiog
after the P1~1Vate Membens busmess
is. Qver.-

The House ig adjou’rned till 2.30

p.M. for lunch,

The H,ause they adJourned
for lunch at twenty minutes
past one of the clock,

—

The House reassembled after lumeh
at thirty-four mimites past two of
the clock, THE VICE-CHAIRMAN
(SHRL,B. SATYANARAYAN RED-
DY) in the Chair.

USLIM | PERSONAL LAW
T) APPLICATION . (AMEND
'MENT) BILL, 1989
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